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1. As per report dated 29.01.2026 sent by Senior Superintendent of Police, 

Central Jail, Fatehgarh in Criminal Appeal No. 393 of 2016 mentioning 

therein that appellant in the present appeal, namely, Vijay Kumar Kori s/o 

Jokhu Kori and appellant in connected Criminal Appeal No. 393 of 2016, 

namely, Pawan Kumar Balmiki s/o Bodhi Prasad  have died during the 

treatment.

2. Taking into consideration the aforesaid report, the instant criminal appeal 

stands abated qua appellant-Vijay Kumar Kori.
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